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Petition(s) for Special Leave to Appeal (Civil) No.1179-1183/1999

(From the judgenent and order dated 18/12/1998 in WP 4132/97 and
CA5107/ 971 NWP4132/ 97and CA6884/ 981 NWP4132/ 97, WP4134/ 97, \WP498/ 98
of the High Court of Judicature at Bomnbay

Raj Shi kshan Prasarak Mandal Petitioner(s)
VERSUS

STATE OF MAHARASHTRA & ORS Respondent (s)

(Wth prayer for interimrelief)

Date : 15/12/2000 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE G B. PATTANAI K
HON BLE MR JUSTI CE U.C. BANERJEE

For Petitioner (s)

Shivaji M Jadhav, Adv.
For Respondent (s) . B. N. Deshrrukh, Sr. Adv.
Sushi | Kar anj kar, Adv.
Vi shwaj it Singh, Adv.

H. W Dhabe, Sr. Adv.
S. S. Shi nde, Adv.
S. V. Deshpande, Adv.

7 533 53% %

Asha CGopal an Nair, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
........ e
. SP2
In view of the letter circulated, adjourned for 4
weeks
. SP1
(Y. P.Dhanija) (Suneet Bal a Shar ) @@
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